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Hon. ﬂr. O‘usmce U.Ce sxzvaatavay V.G.
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L 54/57

Heard the leamed counsel for the

spplicant, Issue notice tothe @ppasite party
contsmnors as to why the proceedings foX cmitzing_ o

contempt should not be initlated againat thems
Reply be filed by 13.4.91, on which date the
opposite party contemnors may appear in petson

or through some Advocaste,
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